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[Secretary General] 
Clause l 

2. That at page l, line 4,-for 
"1972" substitute '1973"." 

(iii) "In accordance with the pro-
\•isions of rule 115 of the Rules 
of Procedure and Conduct of 
Business in the Rajya Sabha, 1 
am directed to inform the Lok 
Sabha that the Rajya Sabha at it> 
sitting held on the 26th Noverr.-
ber, 1973 agreed to the following 
amendment made by the L'lk 
Sabha at its sHting held on the 
19th November, 1973 in the 
Homoeopathy Central Council 
Bill, 1973:-

The Seco11.r'l Sci, edule 

'l'hat at page 14, line 34,-

for "MYSORE" substitute 
"KARNATAKA"." 

12.01 br!I. 

PAYMENT OF BONUS (SECOND 
AMENDMENT) BILL 

SECRETARY-GENERAL: Sir, I lay 
on the Table of the House the Pay-
ment of Bonus (Second Amendment) 
Bill, 1973, as pasaed by Rajya Sabha. 

12.li hn. 
RE. BUSINFSS OF THE HOUSE 

SHRI S. M. BA-1'\lERJEE (Kanpur}: 
May I make a s~hmission on the 
Order Paper of today? Under item 
No. 8 we are going to discuss the re-
port of the ICAR Inquiry Committee. 
This report was laid on the Table of 
•be House but it has not been cir~v
lated to the Member~. Yesterday, I 
enquired at the counc~r and I was 
told that the copiP.s of the report we're 
not made available fc,. distribution. 
Now that we are going to have a dl•-
cussion, I would suggest that it should 
oe postponed and the reports should 
first be made avllilable to the Ml"m-
bers. I lrnow that the copy of the 

the House 
report is in the Library. Some copies 
are available there, but it is not avail-
able to everyone who wants it. 

"""e:t ~ : 'l;ff<1 ffra- 'f!fT rr{f 
"!l~a' f'fi 'l;fFr 11rr11" 'fiT -gir ~t-1r 'iffi?"ff ~ 1 

'lilt« oitl'f oil~"f1: 'f{hro<fe:f 11°Q"Rir, 
'fi"r:ftof 'l;fH'if"f if~ ~ 1 ~if 'fi""f 'ifr 1rnr 

l!l"r 1 ~ irr fi:r-t rrir1 il 1 lf.l 1-.,~ ~r 
~ '111" 'l~f 1{[ I ~ 'l;f H<R" if~ ~ I 
SHRI INDRAJJT GUPTA (Ah-

pore): May I add my voice to that of 
Shri S. M. Banerjee? This is a very 
important matter, and in order to cl.o 
justice to this debate which has been 
put down for today, if J may say so, 
rather suddenly-till the copies of the 
date on whkh it has come, has come 
rather suddenly-till the copies of the 
report are available to the Members, 
the discussion should be postponed. 
There are jus.t on·e or two copies avail-
able in the Library. Some more copies 
should be made available before we 
have the debate. Otherwise, we shall 
not be able to do ju<tice to it. 

MR. SPEAKER: Do hon. Members 
want the debate to be postponed? 

SHRI INDRAJIT GUPTA: If it Is 
possible to postpor.e it by a few days, 
it would be better And I think it 
would be more profttaLle. 

SHRI S. M. BANERJEE: The copies 
should be made available to all. 

MR. SPEAKER: I think the Hou~~ 
should have no objection to it. 

SHRI S. M. BANERJEE: At four 
O'clock, the discussion on the IAC 
lock-out can start inswad of this. 

MR. SPEAKER: Only one out of 
the four Members spon.ooring the dis. 
cussion is demanding this. The otr.er 
three are absent 1'.ere. I should have 
got their concurrence 11lso for the 
postponement. 


